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passed under section 148A(d) of the Act, dated 23.03.2023, which 

is to the following effect:  
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9. On perusal of above, it is evident that the order under 

section 148A(d) of the Act was passed by JAO on 23.03.2023. We 
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have also gone through the notice issued under section 148 of the 

Act, which is to the following effect:  

 

10. On perusal of the above, it is evident that the notice 

under section 148 of the Act was also issued by the JAO on 

23.03.2023. Further, we have carefully examined the CBDT 

Notification No. 18/2022 dated 29.03.2022, issued in exercise of 

power conferred under section 151A(1) and (2) of the Act, which is 

to the following effect:  
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11. On perusal of para no. 3 of the said notification, it 

is evident that the assessment, re-assessment or re-

computation under section 147 of the Act and any notice to be 

issued under section 148 of the Act on or after 29.03.2022 

shall be in accordance with the Faceless Assessment Scheme 

by the FAO. Hence, on perusal of the order under section 

148A(d) of the Act, notice issued under section 148 of the Act 

and the CBDT notification, we find that in the present case, 

the order passed under section 148A(d) and the notice issued 

under section 148 of the Act was on 23.03.2023, i.e., after the 

said CBDT notification came into effect. However, in terms of 

the CBDT Notification, the JAO ceased to have authority to 

issue notice under section 148 of the Act w.e.f. 29.03.2022. It 

is manifest from the above that the issue of notice under 
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